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XNTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorfd 
by the Committee, do present on their behalf this Eighteenth Report 
(Fourth Lok Snbha) on Audit Report (Civil), 1967, relating to the 
Ministry of Transpart & Shipping (Border Ronds Organisation). 

2. The Audit Report (Civil), 1967, was laid on the Table af the 
House on 7th April, 1967. The Committee examined the par&# 
dealt with in this Rcprt at their sitting held on 5th August, 
1967 (forenoon). The Committee considered and Analised this h- 
port at their sitting held rm 30th January, 1W (after-noon). Mb 
nutes of the sitting of the CommWx! from Part 11' of the Repwt. 

3. A statement showing the summary of the main conclusions 
nrcornmcnd;ltions of the Committee is appendcd to the Report 
(Appendix 11). For facility of reference thew have been printed 
in thick type in the body of  the Report. 

4. The Committee place an rccord their appreciatim of the a& 
ance rendered ta them in the examination of these Audit parag by 
the Comptroller and Auditor General of India. 

5. hey would also like to express their thanks to the ofllcera of 
the Ministry of Transport & Shipping and the Ministry of Defence 
for the co-operation extended by them in giving idonnation to the 
Gommittee. ;I 

Clratimn, 
Pu blic Accounts Comrr~ittsrr, 



MINISTRY OF TRANSPORT AND SHIPPING 

Audit iLepott (avil), 1%7 

In May, 1964, the Border Rnads Development Board decided to 
take up immediately the construction of two roads in a certain area 
at an estimated cost of Rs. 54:21 Lakhs which had kn surveyed 
earlier during July--September, 1963. 

1.2. The mads were required to bc completed by December, 1964, 
The eatimatea~ were sanctioned between Nay and September, 1064. 
In May, 1965, when the roads were still under construction, it wm 
decided to abandon the work. The expenditure of Rs. 19.69 l ab8  
incurred in the meantime has thus not served the intended purp~~@.  

1.3. It has been stated thnt, In future, roads will be projected 
taking into consideration thr period of cc)mtruction. 

1.4. The Committee enquired a b u t  the reasons for the delay of 
eight months in taking a decision a b u t  the construction ol two 
mads which had been surveyed 111 July--September, 1983, and asked 
why the cowtmction of roach was abandoned later on, when ern 
expencbture of Rs. 19.63 lakhs had already been incuned on ths con- 
struction of a part of those roads. The Secretary, Ministry of 
W w ,  stated that the border road derekrpment pro&ramme 
follmved the requirements laid down by the General Staff in tern 
.of their plans. Tn July-September, 1963, a survey was made with 
a view to take up the construction work later on. The decision to 
take up onstruction of these roads was not taka until May, 1964. 
In June, 1964. mnstndion of one road was talren up and the con- 
struction of the other mad was taken up in October, 1964. As them 
r o d  we= to be conrrtructed in Jammu & Kashmir State, many 
W e m s  w m  hvolved, .ad it was not physically p a d b b  to c m -  
plttc the work by the rhcdukd time i.e., December, 18a In th.t 
partrcular area no work was possible between N- and MeJr 
bsclur of mow. The witness added 'l personally Ulink t b t  the 

Roadt Organbation should have indicated to the General 
~ t ~ t h s g w o u L 1 l r o t b e a b l e t o d o f t b y 1 s d l H .  Thcwibem 
i m t b Q a ~ t b r t i n ~ b a r . 1 ~ ~ 0 e n a l ~ t a f ? g . ~ v e o ~ d  



priority (n pbce d the highest prlarlttp. to the eonstruetion of tb*t 
rota&. In other words the mlt d m  of wgenq WM not at tdwQ 
t9 the execution of the work. The actual decision to ~handnn tbu 
ccmtrudlcm of mds wae taken by the General S M  in March, t9a6. 
In May, 196!!. the formal dmidon to ahsrdm i t  war takm bv the 
h a r d .  In bctwwn thcsc tnoaths, no cwurtruct~an was dmn. 

1.5. A&& wht%hcr the rmdo cmwtmctod u n lc: : F r* 0 ~ : x - a : ~ o n a I  
Works Pwcrdure were reyuircd to conform tn "all weather" speci- 
flcatlonr, the witntssa~ replied that t h w  were "fair we~thers" m6; 
and not "ell weather" roads. Apart frnm that nrwcrfiris'jon~ ttverq- 
inid down by the Cenprel Staff n h u t  thc ritrcnc'b ;*n+-! ~s-ld'h of 
r d s .  The Border Roads Qrganiaatian had no say about those 
!!cations. In rnply to a qumtfon, thc Dimtnr General. F h r d ~ r  R O I P ~ F .  
stated that fair ~ ~ 1 8 t h -  XYJ~B& WC'W 20 feet wide and did nn+hwe 
any ourface placed on t h m .  A13 weather roads, had a 12 feet wide 
black top@ mrfucc so that thcse could be used throughout the 
year. 

1.6. 'l'hc Committcv enquirrd whc.ther t h ~  G c : ~ ~ r : ~ f  StdT rhangclt 
their operrrliat~ai nee&% all of rr audtfrn and t h ~ s ~ f n r s ,  ~ h ~ n r f n n c \ \  
the construction of those roads. Thc Sccretwy, Ministry of Drfcnre), 
stat4 that actuallv thc change in t h r .  ~ h i n k m g  started in Dwemb:, 
1984, when the Gcncral Staff had reduccd the prwritv from the 
highwt to scvlond plwe. fn March, 19&5, t h r k  c k n c r ~ l  St:*ff w d  !hat 
they did not n d  the roads at d l  and therefore, thev abandoned 
the conrrtruction. The witness denied that the decision to abandon 
the con&tsuction of matis was on account of the anprd?ension tha t  
it W& take a long time to complete them. 

1.7. A m  whether the portion at the ma& already completed 
could be ured in kiturc for some purpose, the witness stated that 
at pmrsnt they were king wed far movement of pickets though 
t h y  wa no( eapablc of being used for oprationsl purpose as 
arlglnally envisaged. The Mmztor General, Border Roads gtated 
that t h m  mads were usable bjr jeep. They were not doing any 

and the roads would gradually deteriorate. The Seere- w, Ministry of Dctcncc, added that the use of the roads was n d  
f ~ u @ n t  to justif'y thdr regular maintenance. 



1.9. In teplv to another question. the witnes  stated that tho pm- 
-e of the Border Roe& Organisation waq rnotivntrd primarily 
by operational plans and the mquiremcnts of thr Army. There was 
a secondary clement of economic development of the mca. ?irt 
added that, whether it was Jammu and Knshmir or othw ~I'CIRS, thcy 
did consult the State Govcmnments. 111 thwc twu cases the J m m u  
& Kashmir Government itselE was not interwted in t n k i n ~  over 
these roads. It  was clcar that thtw roads c ! l J  nnt wr\,\ :my lacs1 
economic development need. 

1.11. Tho Cornmitttv desired to know t h t b  nc-tufa1 wording of the 
cammunic~tions sent to the Jnrnmu & Kashmlr Govelnm~nt and 
their repiv to the communication. The  commit"^ have been Inform- 
ed in a written note that n lettrr wn. nddrmwd by the Union 
Government to the Jammu & Kashmir Government on the 24th 
March, 1965 to the e f f t ~ t  that thev 'might examine the fcasibilitv of 
bMng over this route f ~ r  furthe; development'. 

1.12. The Jammu & Kashmir Government stated i n t e  alia in 
their letter of 8th March, 1966 that '. . . . . . . .The State Government 
is not interested to take over the roads at  prment . . . . . . . It will tw 
done after the other roads taken in hand are completed end t h b  
would mean not earlier than 19'71-72'. 



1.15. In the twa carerr mentioned blow, change in alignment 
of roo& after cornm~l;hccemmt of construction, entailed ~nfrrcctu- 
auJr expenditure of Re 7.60 lakhs. 

Name Date af Unpro- 
id thc - - .  ------ ductive 
rod Surtion Abadonrncnl expen- 

of cwiginal d i cure 
al~quncnt (In lalrhs 

of rupees) 

'A' 

413'  

Nwcmher 3.51 A three mile ntmch of the r o d  was rhrsr- 
w53. dmCd 8% i t  W8q found to he subject to 

heavy brerchca during nornoom. 

April, 4.w hcxlotding to the rl~gnment relbctcd by 
the Stare Public Wtwb Dtp.~mnn 
who wcrc ongmdlp mponaibk for 
consttuctim, thc rcmd W U  to CZOOS 8 
c c n r ~ n  rivet at r particular point. 
During the progress of thc work, 
i t  was found that the corrammitm 
c t f  the hri e r*  thu point "t would be difijcu t due to sl~pcr r d  
falling bauldm from the hill side. T&: 

roporcd site of the crossin# wm, tbcrt 
La, M m a i  a d  the w 
ruitddy. An cxpcndihm of W. 4. 
an the work done 8t the original 
gc rite, .ad the fwmrhon cut of a p a -  
t h  of the rod, which h d  to be sbD. 
dancd, t hur:did na serve fthc int- 
purpurc. 

Apparently, the survey and investigation conducted an the dtt 
before starting construction were not sflciently detailed, or 
thorough. 

1.16, Explaining the reasoog for making c h q e s  in the &gn- 
ment of the roads, the Sacretary, Ministry of Deience. stated t b t  
the R o d  'A' was fonnerly with the b a r n ,  Public Works DqM1.t- 
ment. In Theember, 1962 it was decided to take over this work 
under the border roads prolgranrme. Between Jaauary, 1663 and the 
tlme of the change in the! alignment, the Chief Engineer, Dfrrctrorate 
General W e r  Rods,  made a dudy and he f m d  that m w  
bre.dres were ocmmhg on this road dunng the maamom RSW= 
~ ~ ~ n 0 1 : ~  Ha,the&ora,cErrddsdbodmgk~ 



d@msnent. .nL. witness dded t b t  in thew c a m  pu(icdarlg in 
hilly ~ . s  which were arbjact to different intmsitims of mon901om. 
dung= in dignment aem w p a b l a  in spite of camful pnd d W -  
al initill survey and investigaUoh He staled: "Thr mck forma- 
tion and mi1 fonnatioa behave in a peculr~r way and sometimes in 
a very abnormal way under the streas of monswn in N particular 
region, Pnd this is what hqpned in 1963." 

1.17. The Committee enquired whether before taking up the nm- 
artmetion of the mad, m y  investigation was cunductd by the Border 
Roads Organisation. The witness stated "7 he plans anc! estlmotes 
are prepared by the State PWD, and the D.G.B.R. makes a gcnerul 
check. Of rnurse. he subjects the clata tu n tcchn~cal assessment and 
analysis, but if the data itself does not take into accuunt mrtah 
factors, we would not know about it. In any cam!, thla road forms 
part of the North Assam Trunk Road and I think kt was quito legiti- 
mate for us to exptyt the lwat Public Works Department to have 
a much better knowledge of the topography, rock for:nation and 
soil in that area. Whatever technical data they gavc, on that baais 
the Dirertor General applred the checks and filcrutinv and approved 
the plans. It was unly In 1963 when the abnormal sltuntlon occurre3 
that it had to be changed." 

1.18. In reply to  a question, the w1tne.s~ stntcd that i t  waa their 
scheme and it was handed over to the State Public Worh Depart- 
ment for execution. The Secretary, Border Roads Development 
Board Bsrfdcd that in 196'0 this road was included In the programme 
of the F3uax-d for the p w p s e s  of improvement and the State Public 
Works Department was entrusted with the work. Retween 1969 
and 1962, a considerable amount of work wds done between North 
Amingaon and North Lakhimpur. This area wm further away and 
the State Public Works Department had done only a iittle bit of 
work on it. Meanwhile the General Staff indicated that in the 
cgse of need, they might have to use t h s  road, The Director 
General Border Roads was therefore asked whether thn- could take 
up a sEllPrll stretch of 15 or 20 miles. It was fn these circumstances 
that Ue Chiel Engineer, Border Roads Development Board, came 
to be entrusted with the work, for it was not making much headway 
under the State P.W.D. 

1.19. Asked whether at the time when the road was handed over 
to the Border Roe& Organisation, the State P.W.D. indicated that 
thls three mile stretch was subject to inundations and breaches, the 
Mreetor General, Border Roads, stated that t h q  knew about the 
oftuatilon. As far as the floods were concemd, the P.W.D. had an- 
othr daparhnene-the Flood Control Department. They were em- 



~ylns out certain flood oontrol wagb in tb rnmc m. He dQd 
t&t the morx~nm fs, 1969 w u  very rrnvrnv and thrrn w u  a lM d 
damage not only to ths food coatml works, but rbo b the mad 
. The river changed its caurse, With the wxperiesroe of tbr 
monmon of 1963, they felt that any work dons on this aligamwemt 
would g ~ t  damaged during t h e  mt>lzProan unlcsa e x t m ~ i v e  protectiv~ 
works were done. About the m e  time, a railway line was behg 
ctrn~tructcd in the area. They thought that they would coordinate 
with thc Railways and take advantage of some of the works they 
wcw building. So they dwided to change the alignment and take 
i t  nearer to thr* railway linc In reply to a question, the witness 
stntrd that t t t  that time two simultaneous works were going on in 
that urea, One was the flood control work which was being done by 
thc Fltwd Con?rol Department. The other ww being done by the 
R R ~ ~ w B ~ s .  The Railways started work in November. 1962 but sus- 
pndr,tl i t .  Thc Railways resumed the work in November, 1963. He 
addcd that thcy had informal discusrsions with the Railways as well 
as thc Flood Control Deperrtnrent. The Committee asked as to why 
thc  alignment of the road by the Border Roads Orgmisation was 
c.hnr.lgt4. i f  tht-v had consultntions with the Railu.irys before N o v a -  
\wr, 19R2 and whether the Railways also changed their alignment. 
Thc Diwrtor Gcnerel, Border Roads stated. "The Railways have 
stuck to their atignment." 

1.20. The Carnmittce pointed out that it would have been better 
if there had been a little better coardination between the various 
agencies. The Secretary, Ministry of Defence, stated "I entirely 
egrw that the road programmes have to be coordinated with similar 
prcbgrnmrnes of the State Government ae well  EL^ the Railways. This 
WRF p:~r!icularly borne in on me when I visited the roads in that area, 
keuue  I found that ss a result of our mad construction, the entire 
t o ~ k ~ a p h y  was being d?ected so adversely that it was creating a &t 
class soil erosion problem in that area. Therefore, I told them at that 
time that they must coordinate their plans with the Agriculture De- 
pnrlmcnt, Soil Corlscrvation Department, Forest Department, etc. to 
ensure that from. the very beginning you take into account tbese pro- 
blem and they may not become a legacy of a wondtxful road which 
ul tirnn t el y people might curse 100 years hence." 

1.21. With regard to Road %*, the representative of the Mimisky 
of Defence stat& that the construction of the road was included fn 
the Border Roads programme in May, 1960 and it was et&wtd to 
the State PubUc Works Depmrtaaent. I13 Ihmmbr, IOleQ, it wam t&m 
over fm t h .  Tfae process of taking over was clianrplebd am X s t  
April, 1m. 



1.n "r?h8 8mmhty. ML# W Dewslopmeat Baud, exp;labd 
the prorcadure b H o H  in the cases where projects .rere entrustd ta 
tbe State Public Works Lkprtrnent. He stated inter alia 'The porl.. 
tlm is that after an cstlima+e has b e n  approved by us, the enEire 
work is done by the  Public Works Department under t h d r  rmpective 
pmmdure, under the Cantrol and rules and mgulations applicable to 
them in the State Itself." The Committee pointed out that from this 
p d u r t ,  it a p p d  that at no $tap,  was there a technical check 
by the Border h a &  Organisation on the spot regarding the technical 
feesibilitv, suitability and connected matters and their check waa baa- 
ed only on the data and materid supplied by the State Public Works 
Departments. The Stcretary, Ministw of Defence, stated that the 
State Government's own organisation was fairly well tcchnieally 
qualified and added ''We will imue instructions to our I3.G.B.R. and 
in future he  will try to scc that before finally we give technical sanc- 
tion one of his own Chief Engineers would makc a general survey of 
the area and makr w!~atwer ~ ~ n c r ~ l  amttlssmrnt hc ran. Hut I would 
likc to say that he would not even thtbn be able to acqulrc that detail- 
ed technical knowlcdp of the arpa which only those whn lfvc in it 
or  work in it can " 

1.27. A5 rtbgsrtls to this  caw. the  wltncss statcd that the Public 
Works Department dccdcd to construct a mxi which was to cram 
Dhaul~ Gariga. L)u~.lng the progress of work, they found that thcre 
was onc particular crack, a small shp on thc left bank of the river. 
Rut i t  was not considered serinu?; thing. The construc.tion of the 
bridge continued Next year, a6 a result of the monsoons it waft 
naticed that nut only the slip had widened but that on thc other side 
of the river some dlsturhing cracks on the hill appeared. So, they 
came to the conclusion that it would nut bc pcwible perhaps to crass 
the river at that spot. The witness added that the Additional Chief 
Engineer. Public Works Department, who went there in connection 
with periodical confertnces discussed thc matter with the then Dir- 
mtor General, Border Roads. There were ererim of discussions bet- 
ween the Chief Engineer, Public Works Department, the officers of 
the Directorate General Border Roads and other o f h r s  cmcerned. 
Wee between April, 1963 and 1964, one of the Chief Engineers warii 
slent by the Dirwtor General, Border Roads to that place. Latm on, 
the Chief Engineer of the Border Roads OrganisaUon was also seat 
by the Director General, Border Roads. He had a lot of experience 
on another important road and was ane of the mcpmts. Ultimately 
a view was taken that it was not possible to csnstruct bridge at that 
point. 'I?my fixed another site for easy alignment of the road, the 
maximum stretch of which had already been h i l t  by the Pubb 
Works -4. Therefore, due to all these factors the align- 



1.24. The Cosnmfttcg cncyuired whether they had esarrtoined isom 
the State Public Works hparknent aur to why they suggested the 
aarller ell~punent. The witnesg replied that there were d i e a m  
between than. In reply to another questian, the Director G e n w  
Border Rorb stated that when the Public Works Department hrgi- 
news declded on the bridge site, they thought that they would be 
able la control the dip. But, later an, it was found that the slip got 
rnagdted and a threat arose to the bridge. 

1.25. At the instance of the Carnmittee, the b r d e r  Roads Develap- 
ment b a r d  hen furnished a note stating the nature of data and other 
relevant details which are required to be submitted by the State 
P.W.D. and other Departments to the b r d e r   road'^ Organisation and 
the nature of scrutiny exercised by the Director General Border 
Roads before according sanction (Appepdix I). 

1.26. From the note, the Committee And that the Border Roads 
Organisation depends on the data furnished by the State P.W.D. and 
the proposals from the P.W.D. are normally accepted on the basis of 
their technical aasessmmt. The Government control is exercised by 
the respective State Government. Technical control during execu- 
tion ia also the rtusponsibillty of the Chief Engineer, State P.W.D. 
except that the designs of all bridges having s water way over 100' 
will be submitted to the Director General Border Roads for approval. 
Ab the responsibility for technical control during execution of the 
project in case of P.W.D. rests with the respective Chief Engineers, 
no regular inspections are carried out by the omcers of the Director 
General Border Roads. 

1.27. Tha CMnmfttee are distrwsad to note that en infol~ctuous ex- 
pmdi-hrm of Re. 7.50 l a b  was h c u d  sn account of changes that 
bad to be mrrda in the aiiqnmsnt d mads aftar commenmnont of 
their caaatruction.. They feel that with proper phnnfng. and coordi- 
muon betwoan tbs State P.W.D., tbe Billilways n d  the Bardor Rordb 
Organisation, this inhctuoaa axpazdttura could have h e n  avoided 



US Tbay aha trust that, u assured by tha ropraaa~tatrvw d tbe 
1Ylfah;br of Datm~b, t h ~  Border Ro& p w a - a  will be fdtg W- 
ordtnrrtsd with similar proqrunmm af the State Govemmbnt~~ and 
the Bailways so timt they p d t  hrom oae another's technical drta m d  
w r k w a .  Such coordinlrtian would make not only for ~~~0tltnn.y 
bat a b  ensme better topagraphical rnuugtment to obviate prablsns* 
of sdl d o n  at a later date. 

Uncoordinated r&ng of civflian unik, pura 101 (Revised). 
1.30. Civilian complement of 223 units (pionltor Companies, 

Transport Companies, Field Workshops, Supply Platoons, etc.) for 
construction of border mads were raiscd at a base in 1961--63. The 
raisin@ were not, however, coordinated with the requirementar 
which resulted in on infmctuow e-.c~n?nditl;w of ahout RI;. 34 lakhs. 
(a) Units diobanded at the bacre itaelf. 

1.31. 15 units (excerpting some personnel of these units who 
were posted to other units in which vacancies existed) were din- 
banded at the base itaelf, without being moved to the project aitca, 
apparently as they were found to be not required. The entire ex- 
penditure totalling about Rs. 8 lakhs on these units during the 
period in which they were being raised and while the units raised 
were staying idle at the base (which exceeded over a year in some 
cases) as shown below has been infructuous:-- 

Y c u  in Interval between commencement of rriring and dirbandmenf 
which ,- 
lrisi~qg within 6 t o 1 1  r a t 0 1 8  1 8 t o 2 4  m n z q  
commcncad 6 momhr momhs months months mcmthr Tot4 

(b) De&g in d q ~ t c h  of unit8 to the project rftes: 

132- 208 other units raised were moved from the base depot to 
the p r o w  sites, but after a delay extending over a year in sanrer. 



Ycrr Extent of &by frm rhc dare d d r h g  

1.33, Tbcr h r d c r  Roo& Developrncnt B ~ r d  have explained 
that there was delay in the completion of tho raising of same of 
the units, "brainse sumcirnt number of trntiesrncn and offtcem, 
who could form nn effectlvr working nuclrus of the project area 
could not be recruited" and thw such delays, when many units 
have to t~ raised arimultanwunly, were unnvoidable. I t  is, how- 
ever, ohc'rvctl that thcrtx was rtcliry, extcndsng to over 2 months 
in rr number of c a m ,  rtvim in the despatch to the project sites 
after the units had h e n  fully raised, as ahown belaw: 

" .. .--.---Y- - - I I . ------ - 
It wauld appear that the railsing of them unib had not bean 

-rdinrhd with the regullwaenb. 



1.34. It WW be obeuratd frora d u m a  ( 9 )  uf Tab&, 2 that in r 
nurmrbesr of cams the units were niaed and moved to the pmject &W 
within P manth cni the co;mmtxmmeplt of the raising. Evtm mum- 
ing that a period of t9W) months was normally nccasary, the raidng 
and movement of 124 unitap r e f e d  to  in columns 4-7 would a m  
~o ham \hen unduly ddayed. The infructuous expedltwe an them 
124 units, during the period in excess of 2 months qwnt in the rarfdng 
and/or movement to the project areas, is mugh1v estimated at Rs. 26 
lakhu. 

1.35. Thc Committee a s k 4  8s to why a rtbply was not sent to Audit 
within the usual perid af six wccks or at least before the Audit 
report was sent to the p- In March, 1967 whm this case w u  re- 
ported 111 Gcwrrnment In Ihccrnber, 1966. The Secretary, Ministry 
of Dcfenw, stated that the audit paragraph r a i d  many details whkh 

to iw chmked from d~ffcrent units and by March, 1961, they 
could only gt3: the preliminary replies from different uni t .  Qn get- 
ting the mplits, they were scrutiniwj by thc D.C.B.R. and the Minis- 
t ry  of Drfcncv. They had to appoint &am of ofnccrs to go into this 
caw The reply was sent to n Audit in July, 1967. The wltnem 
stated, "I t h a k  i t  was worth w h ~ l e  taking this much time In the 
run " 

I 36. 7"!w Crmmitte puntrd aut that the dc8spatc.h of some units 
wau deia!*cd w r v  lrmg and some were ultimuteiy disbanded without 
full utiliration and that had resu l t4  in an infructuous expenditure 
of at?out Rs. 34 Iakhs. The Committee cnquirrd about the atqm hkcn 
by t h  Bordc I- Roads Organlsation to ensure that there was better 
planntng and coordination so that the, iniructuou~ expenditure of thIs 
type muid bc i$volded. The witness ersl stated that the Public Accoun- 
ts Committee (1966-67) had madc somc rwommendaticnns on it I& 
year. as A rcsult of which gome im~rwment i s  had been ef'fmted. He 
added "Ill 1966. we raised 17 units and the time taken in ralsline; was 
4 to 55 CIJV?S and for their despatch 2 to 21 days. In the current year, 
we have raistad two units so far and thev have both taken m n  ahar- 
ter ti me". 

1.37. On being asked about details of the new procedure, the Serlz- 
retar-j, Ministry of Defence. stated, "We have now laid dawn a work- 
ing rule that the period of stay in the General h r v e  Engineer 
Force Ceatre of any unit under raising, &all not e x c a d  two month% 
When it exceed two months, the Director General will obtain the 
exphn~tion from the Centre within a fortnight and satisfy himseft 
a b u t  the time bken to complete the raising of the unit. When 
rakPing of a unit can not be completed within four m o n k  as cass 
is mprtrd with detdifb to the Govenunent. It has aha bqm m- 



1.39 In wplv to a question, the witncm stated tha t  they had 
kued hatruct lo& in April, 1906, to complete each unit Won rrlac 
ing the next unit. 

1.40. The Committtv drsird to know tvljcn thc Dirwtnr of Per- 
wnnel was Instructed to ecrutinlse the ~tat~rnents. The Secretary, 
Border Ronda Lkvelapment Bcrrrrd, stated t ha t  right from the begin- 
nfng monthly skteoncnb wet@ being rvceived from the General F b  
rcwe Enanccr Force Centres, in respect of the pcwitimr aa an the 
last day of the month cskgory-wise arid numberwise. That was sent 
to the Directorate for mutiny. At a particular point of time wen 
lh~ugh the full atlthorised strength had not heFn raiwd the Director 
of Pmnnel could mom a unit. He added, "We found in the course 
of examination of these statements, as a result of the audit para- 
graph, that they could have bcen scruttnised more cardully and that 
in certain caws prhapfs. the units could have been moved earlier. 
So, what has been done now is thnt the Director General, M e r  
Roacb3 has got an mnRt.mant to see that the scrutiny takes place 
ovary month and at a pmper level and the resultc; are brnught ta his -." Stc~taly* Mi- of Wm, addtd* "Whm I reat 
hto this w h ~ l t  matter in rylard to the 1961-43 hanpcninm, I thou* 
~ * M f n b p l s w u m t b s p l t d t h s ~ r e c t a r d ~ c n m a c l b  



aot mtinffinig, So, I toid the Director Gcncral t h ~ t  hu ;nu: a m r e  
that this b done." C 

1.41. The Coxnmlttee pointed out that 15 unlb were r o l d  bytf 
tkty wem d sbandcd without even b a n g  used and asked the m- 
plrsnation far It. The Secrctaly, M m s t r j  of Defcncc, stPt&, ''There 
is nohe. I can nmkc only onc poi[: t hwc. I f  ycu look at tho dater; 
an which they w r c  raiseJ and drspntt-ht-d. they happen to coincide, 
h many c a m ,  with thr Chinew invnsio;~ and silbwquttnt diaolatlon 
lhst h the only explanation I can p v r .  Rut thnt is only an EX- 

b t i o n  in estrnuslt~on. not a justiflcat;on." 

1.43 During t hc. lwrrrvl covered by the At- 1 t E t r n  Government 
sanctions \em t m n ~  ah:a ncd by Director General Border Roads 
far the uniLv, which WPW, nrcord in~  tn his nssetrsrncznt, needed for 
implclnmting the programrnc of ttir Board The timing o f  the rais-. 
fng, the desprrtch of unit3 nncl thiatr- clistr~lrution amongst vertorns 
projects were left tn t h ~  dtcrretion snrf l u d p r n ~ n t  of D G.B.R. 
This policy was adopted to ensure ma~cirnum flexibility in the 
development restrurcm and nch;cvin;- c.oor-tlimtlon r b f  men and 
machines in project areas. In orrlcnr to kctcp a watch over the pro- 
gress of recruitment, periodical statements Indicating the progre~ 
al naistng of each unit and number (catcgorywfse) of the personnel 
naufted fw each unit were being submitted by the Commander, 
General ReMen.e Engineer Force Centre to DC.R R. f)irvfictorntt af 
&ixmel, who received these reports, decided the stage at which 
unftsr m l d  be moved to project sites. ''If the review had beam 
curtod out e@xUvely, the retention of the personnel of the unb, 
a& wem later 'disbmded' eauld have been avoided.'' The 
arsurgemeats in DGBR's &ce were. however, tightened up ar 
sir tbe matter c a m  to the notice of the Government through para 84 
ot Audtjt Report (Civil), frn. 



1.44. RegPrdtng dchg in the raidng of unftar m a t i d  in sub- 
par& (b) a i  Audtt Report, it has bewr stated W ~ - a t i a  in M i a  
try's note "It is, however, accepted thst. With bet* admmdstmtivc 
md arganhtiom! contra1 I t  could have been possible to avald 
retentfan of a large number of pecmnnci." The note fum~shed by 
the Mfniatry also states that, "remedial m e a m  tighten up ad- 
mlnktrative control, and to avoid delay in raising of units and their 
dewpatch, had already been bken. rn a result of which there was no 
C ~ M C  of d d ~ y  in rowing or in despatch of units during the years 
1966 and 11367." 

1.45. The Committoe regret to notc that rn hfruduous expeadi- 
turn d ib. 34 M h s  was incurred due to tbc dtsburhment of units or 
the dalay in miring or despatching of units to the work site It 
fr J1 the more regrottable t b t  an expenditure of Ra. 8 Iakhs (arrt 
of thaw Ra. 34 lakhr) w u  incurred on 15 wsib which were dis- 
hrndsd at the base itself. According to tbc Minidry's own ndc, 
"with bettar planning and contFol on the part of the EHroctatrie, 
lhrc ratantion of thew pcrnonacl could have been conddctrbly 
rvoidcd." 

1.46. The Committm are sorry tx, notc thnt due to a lapse tm 
the part d the omce ol the Director of Psmomcl (D.C.BR.) in 
mot i~crutinbinp properly the monthly atpt~mmts furniuhcd by the 
Cement Rmmrva Emgtinear Force Caatrcrr, proper admiaishtive 
coatrd wm not kept an the ra ldq ,  dq~mt& and retention mf 
db .  They tmid that in futurt! admfaistrativc control in the 048- 
at the Dimtor of Pemoarr~l will be tightened so that &inp in tba 
raising and h p a t c b  of units i s  ~trdctly avoided. 

1.47. Another disquisting rspmA ad this cosc k that the delay ia 
r d h g  .rd despatch d units to sit- ame to the M i c e  of 
the Dqmrtmemt only whaa &t wan poilrlcd out by Audit in A* 
k p o r t  (Civil) 1966. The Conrmittae feel that lhb shwld have 
coma to the trotice of ofkcrs of the Ikprtment tlncmirtlves betme 
it w r s  poW4 out by Audit i f  they had kept pmpor xadminUm- 
the control. The CommlJtee also bopa that with the meammas 
adopted by Iht Border h d s  Organisrtiaa, tbc requiramtvlts of 
tb units d l  ba a s d  r o d i s ~ g  and them will nd bb m y  
ddw In the raising or despatching oi unlb to *he w w k  dtra lar 
hrtutuc. 



1.48. On 31 May, 1968, the Border R o e  Organisation hold 586 earth- 
m i n g  mac:hfnes (e.g. excavators, tractors), 958 construction p!mb 
(e,g. concrete mixers, road rollers), 903 dri lhg  equipment (q. 
rack drills, aircoarpreeeom) and 2s other tools a d  planh ( e . ~  
pumping mts, refrigeratom). The book value of 2.722 machines, mod 
of which were procured from the trade, totalled Fb. 14.18 cI'0.n~. 
These figures exclude equipment under overhaul 'repairs in Basr 
Workshops (as also certain ather equipment e.9. giwn on loan). 

1.49. 1.412 of the 2,722 machines had been acquired a year cnr mom 
ago; the remaining 1,310 rnorhincs h d  k : n  rtwived during the year 
cndlng May, 1%. 

A rcvlew of the utilisation of the 1,412 machines which w ~ s  on 
hand throughout, during the yaw June, 1B65-&y, 1986, as reflected 
in the census returns di-seloaed the followring: - 

1.30. (a) 375 nachmes (26 per cent) were not shown to have been 
utilised at all during the year. Of these, 289 machines (70 with hour 
meter and 219 without hour meter) had not been uti!iwd ever since 
their purchase, receipt from worksholps after overhaul. 

1.51. Tbe remaining 88 machines (28 with hour meter and 1)8 with- 
out how meter) (23 earth moving and construction machfncrs 
and 63 dhera were not shown to have been u t W  through,- 
out the year, although they had been used for - period during the 
preceding year (s) . 



153. The Border Roildla Dcvr-lopment Board have not laid down 
the npt~mum period of utilisat~on 04 mnchine during a year. The 
C'eutral Watrr and Power Cornrnlssion have, however, laid down that, 
crilowtng for interruption in w0r.k due to rams, etc., it should be possi- 
d c  for a mnchine to work for at least 2,500 hours in a year. Direcbr 
Gcnertrl, Border Roads had assumed while fixing the usage rates for 
ihc purpose of profnrmn debiting the corrstruetion accounts of the 
projects that it shoulj be posrible to we annually the machines to 
\he rxtent nf 1200 hours in the Western Sector and 1300 hours in the 
t2as;cm Stytor. EVC 1 an this b~s i s ,  only about 1 J3rd of earth nw- 
In$ and constructinn machines (for which only information has been 
supplfrd) can be said to have been fully utilised. The utilisation of 
Lht nmaining 2/Srd machines was much below par. 

1 54. The obviou4y very high "of! the m d "  ratio of machins, and 
the m i o u  under-utilisation of those in use, reflected by the figurrs 
giuvn above, Q bound to result In employment of unbalanced man- 
power, delay in execution of work and increese in cat. 



1.5;. As rpg irds supcrv:sinn a b u t  the uti1;sotinn of the 
mach ncs. tho S P C ~  >tar?. M ni.: ry  of nrxf lnw. stated "There, I have 
told thr Dlrcctor Genera! t ha t  hc ho11'ci r r v i w  hi.; proforma and 
cnsurl- t h a t  hc  cxri grkt ad *qtlntc inforrnntlo.1 to w c  that the macht- 
nPn, - 9  not lying idle for rrasons bryond the  control of admfnldcra- 
tion." 

1.V. Explaininq the prwrriling procedure., the witnms stated that 
thn w h o k  thine was plannlri n t m n s  of thr work that wag propowd 
to be urldertakrn or :hat rcmnfnrd to hp drna in that year. The 
uti1~.r;nt~on oc rnnchincry was a l ~ o  pl-mwd in the  same way. In the 
actuql operations it  so happened that t h ~ p  were different shger 
in work which did not romp ~imultarrc.~~u~lv but were taken one 
a f t ~ r  the other. The 11ti1isnth-m of mnchin~rv had to be done la 
terms cf the completion of the  prwioilal stnqes of the work until 
the machinery was fit to b~ used. Ther~fore, mmntimw dclap 
occurred on this account and sornetimm thorn was overlapping. 

1.58. The witnws furtbr  3taALd that thwe was 81% the question 
of t ~ ~ w n o r t i n p  tho ms-hine.; T?wv h v l  t~ b~ hroken ttp into 3 
tonne Inad..; anr i  t b ~  t rancpor t~d and  t h w  rwwcmblcd. The 
marhin~.: could not also he uti1ific.d due tr, nm-svaflability of spare- 
parts and =pairing facilities. Due to  hostflfties with Pakistan in 



1.59, The Secretary, Ministry of Defence, added, "1 have not been 
qui4.e wtrsficd with thk. 

We arc entrusting the whole question of the utilisation of 
mirchmery and the systems and the procedures that we should 
follozv to the Nationnl Productivity Cauncil for a work study. We 
shall tnkc whatcwer remedial measures that are requt rd  to be 
taken. Ariunliy, cvcn in advance of that, the Dcrfence Minister has 
asked me, the Chief of the Army Staff and the Director General, 
Border Roads, to look into the problems of this niiturc and .we what 
remedial actron cRn be taken." 

160. The Committcc* pointed out that the Cmtral Water and 
Prwcr Commissjon had laid down that the optimum utilisation of 
such typm of rnachirrx per annum should bc 2,500 hours while the 
Dirtwtor Gcnwal Harder Roads was of the opinion that taking into 
consideration thc conditions of altitudes, climatic conditions and 
certain othcr factors. both on the Eastern and Western =tor, it 
should range k t w c e n  1200 and 1300 hours. The Committee enqufr- 
PC! whether this minimum of 1200 to 1500 hours has been achieved. 
The wltncss statcd that the utilisation of individual machinery 
varied from 1000 hours to about 175Q hours. H e  added tha4 it was 
one of the problems which they wanted to study in greater detail to 
ensure as p o d  on optimum figure as possible. 

1.61. Thc Director General, Border Roach, stated that the fig~~res 
given by the Central Water and Power Commission were for two 
ahifts of w e n  haws eech whereas the Border W d s  Organisation 
normally worked in one shift. 

1.62. In reply to a question, the Secretary, Ministry of Defence, 
stated that he would not accept that 26 per e a t  of the total nechi- 
nery was not utilisled at all. He added "What I would say is that 
they were lying idle.'' 

1.63. In reply to another questian the Director &nerd, Border 
Roads, stated "We asws thff number of machines which would be 
working in particular sectar, and based on the number of machines, 
we out the number of personnel required an8 then the units 
n?quhd. Thus we take into account the percentage of m 8 d h e ~  
which may not be available fcrr warlr for &oue mumns. It hr, 



thedore, taken care af in the egbblislhmenb and in ithe! demand hr 
manpower.'" 

3.64. me Commit,ec pcrinted out that lf the returns about the 
actual w o r h g  of each mdividual machine received by the D.G. 
Bo&r Rcwuds were prqerly studied, then it should be posrPible to 
ovoid purchased of machines which might not be required The 
Drrector General, Border Rcads, stated "ns far as the returns are 
concemd, we are doing two things. Firstly, as regards the census 
return. we are modifyng it ,  so that we would gct detailed infurma- 
tion about each machine. ~ t s  location, crmditlorl and all that. In 
addition to this on the Inspcctorate side (I have an Itlspector of 
Works) 1 am introducing a return which w l l  go into the utilisatim 
of equlpnrmt and its output. so that we will be able to  control from3 
here the deployment. ut~lisatlrsn and output " 

1.65. With regard to  t h e  c-trodination of work in ncighburing 
areas for fuller utilisation of machinmy, the Dircctor General, Border 
Roads, statrd thst they reviewed t h e  pro,grtss and the programme 
every month ~v i th  Chief Engincerr. Whcntwer t h v  found that a 
ccrtatn item of work was d e l ~ y d  for some r e a m s  and the machines 
had become surplus, they mowd such machines to a ncighbouring 
area for fuller utilisation. 

1.66. The Committee art constrained to obsmve that as many m 
289 machines valued at Ib. 70 hkhs had not beem utilised war 
since their purchase receipt fro mworkghops after averhaul and thst 
two-thirds of 1,037 earth moving and comtruction machines valued 
at Rs. 4.5 crorcs were u t i l i d  for less than the optimum houm fixed 
fm them. These statistics are symptomatic of the manner in which 
machines are acquired by Government departmanta without &ti- 
cdly examining whether it is esential to p~rchase than and 
wbather these will be put to optimum use. Tho Committee note that 
Government have taken some adion now to canilititute a high- 
powered Committee consisting of the !bm&uy, MfnUry of Mewe, 
the Chief of the Army Staff and the Dkactor-Cond of Bode 
Beads to go into tbe matter. They hope that thia h i g b p o w d  
Coaamittec wiU critically review tbe existing inventory of maa)linsry 
avaihbLe with tbe &Mi.or Boacis Orgaaisrrtion and lay d m  ga& 
lines to ensure optinrum d l h t i o a  of the existing machinary and ' 
to avoid pmhrscw of excess machirsay in tatUte, 

1.61. Thc Cbrmni%ta fod  that GotlavmmPcnt sholrrld arrange for a 
&mum& sport mvestiglitioa of the problems af inventory canbrol" 



1.68. In July, 1961--M4~~h, 1962, Government n n n ~ t b u d  the 
purchas:* of 2 slat conveyom end 20 belt conveyors at a coot ot 
Rs. 3.90 lakhs, for conveyanm of materials m connection with the 
construction of border roads. The slat mnveyon (designed for 
trandportation of packages, or bulk materials, up to a height of I6 
feet) were propnsed to be wed for ioading/unloabng ration bags, 
cement bags, machinery, etc., weighing 1-3 cwts. each, in lfrom cargo 
planes. The belt conveyors (designed for convtying loose materials 
or small a r t ~ c l ~ s ,  up to a herght of 13 feet) were intended to be 
uu?d for convey ng boulders, wcighing up to 1 cwt. rach to stone- 
crushers, and lcading tippers from stock-piles of crushed stones of 
2-3 inch size. The Dlrcctor General, Baard Roads, however, pur- 
chased 12 slat eonvcyom (Rs. 2.34 lakhs) against 2 sanctioned, and 
did not purchase any of the 20 belt conveyon. 

1.69. All the 12 slat conveyors, are lying idle (2 in damaged con- 
dition) since their receipt in January-June 1963. 

1.70. The 12 slat conveyors are now prop& to be converted into 
belt convnyors. It mnv bc ment'oned that as the initial cost. as also 
(he running cost, of belt conveyors, Is less than that of the slat 
convepars, t h ~  purchase of belt conveyors in the first instance wculd 
have saved Cnvwnment an expenditure. of Rs 55 8613 (Rs. 49.860 on 
account of difference in price and Rs. 6.000 proposed to be spent on 
conversion) hnd a certain amount, annually, on running expenses. 

1.71. With regard to the purchase of 12 slat conveyom inqtcad of 
2 slat cnnvrvors ~ n d  20 belt conveyors rrs sanctioned bv ilre Gcver~-  
mcnt, the  Swretary. Border IRoied~ Develwment kicard, ststed 
"before the second ordw for these ten slat convevors was plwed, 
the indent did come ta Government and we had pointed wt  thqt 
the administrative approval fo the be1 t conveyors should rcc a!ly 
be amended onct on that it was e m l a i n 4  to us by the Director 
Cenersl, Border R o ~ d s  that the two machines were functionally the 
f a m e  and I t  was not necessary again to formally amend the 
adrninist m t i w  approval." 

1.72. The Committee enquired whether the oflticer concerned had 
the mthority to modify the Government order. The Secretary, 
Ministry of Defence, replied "It was the Board whxh took the 
dtxision." 



1.74. I n  replv to a qur\stion, the Sn~wtrr~~x*~ Min~str-v nf Drl~nce,  
stated t h a t  ' I iw  had ccl.~+\tcri t h r  Air Fcr\ * nvl,i I d i m  Air 
L n r s  Corprat ion and they hsd intimate1 that thcy did not need 
the slat eon-pycws. Thc \si!r~t.ss ntidvd thnt I:c i ~ r d  auqgmtr4 !o the: 
Dircctor GcncraI, norder Roads tn nppronch thc Indian Air Lincs 
Corpra t ion  aqntn bemuse they hiid now bxome srlflhtly more 
mechnnka'ly minded. 

1-75. In reply to another question, the Dircctor General, Rnrrter 
Ho.uic .;'-3fp? thnt t t t r s  price 1' t h v  slat CoTl\?r*vot' was k s .  10,480 tind 
the hr!' i - w v w n r  was Rs. 15,325 n.rd tha t  Rs. 500 would he rtyuirtd 
to  ronvcrt B slat rontvt.vor into a b ~ l t  cnnvcyor. 

1.76.  TIl- Commi!tee rcgret to note that ilrc 12 slat conveyon, 
purrha +c i hv  the nw4-t Rondq Orgaailration were Ivinq i d h  ~inco 
their rwcipt and fhst i t  was now prapmed to convert tlwm i-tr, belt 
coq\-w % - - .  Thc Camm;ttw desire that thh  rosdlv eauinmcnt qhodd 
be stri!nhlv utiliwd and. if ncrc.;vwy, the 1 ~ d i n . r  Air I4~nov Cnrpon- 
don mav bc contacted again for the trnnsfcr of this muipmtlnt. 

1.77. The C o r n m , f t v  rmin'cd nut that  th** Word~r R o R ~ ~  Vrg~ni- 
sari n h.ad 48 belt conveyors and out of thqt  t h ~ v  h ~ d  not u s ~ d  8 
since May, 1965 and wrth the conversiw of 12 r-we thcy would have 
20 belt eonveyt'ors whinh c,voul4 b~ lvinq i4lqd Thn wit resy stated 
tha' t k y  were us ir ,~  a ! ]  ' he  belt convevnrs s>:rept thnw wh~ch wet* 
in cla5s 'C' csndilion. Thcrt! were onlv 32 I ~ l t  convcgrrc; which 
were in fit condition and those were bein? u d .  The ha l~nce  of 
the belt conveyors which were now in 'C' condition wodd be sent 
ta the base workshops for overhaul. 

1.78. The Committee mqu;red whv those bclt convevws were in 
'C mndition for long a r d  whe'he those wrre not a:lrnrled to 
mgularly and speedily. The Director General. Border Roads. & a t t f  
%at they .rvouId look into the matter. 



1.39. At the rnstance of the Coanmitb, the hrder Horrdr me- 
topnent Board has f&ed 8 note? *- th.1 out of belt eon 
veym procut& po far, 10 ant in Class 'C' condstron Sevm numbers 
k m e  Claru 'C' in September-December 18&6 and nine during 
January-May 1961. The percentage fs 33- 5. With regard to s k p a ~  
taken to repair those conveyors, it is stated in the note that thcr 

bulk indent for sparers far overhaul of the caq*apment, excluding the 
cmginrrs, has h e n  Anafiscd by DGBR. But in w a d  to enghe 
sprtrs, the price list has not yet been received bv LI.C.5.R. The A r m  
is being pressed to indicate the prices without &tch no indents con 
be approved. 

1.80. The Committee are unhrppy to note that 335 per cent af 
ball csnvapora am in clam 'C' condition. Tbcy am also mrpdd 
to natc that a good number of them have been inoparntivt dnrc 
I .  Tba Connmittae n d  hardly emphab;iac that the upkeep sf 
machinary should be the first m c e r n  of any fkld organimtion. 
They deaire that, cond&iaar;t with requirements, a11 efforts should be 
made to repair the belt conveyors without any further delay. 

Unnecessary and adrancl: Procu~ement of Bitumen-Para 104- 
Pages 129130, 

1.81. In the two instances given below, large quantities of bitu- 
men were pracured in excess/advance of requirements involving 
the unproductive lockup of Rs. 1.94 lakhs b i d e s  risk of loss through 
Icrclkolgc. 

1.82, (a) A road is Arst constructed to a jecpd.de standard and 
then improved to motarable standard. While the fornlec is not 
metalled at all, the latter are metalled, and black topped, ~ 1 ,  a later 
date, if considered neccssasq.. 

1.83. In June, 1964 the Chief w e e r  of a project place4 an 
order far supply of 300 tomes of bitumen, to be supplied by 15 
September, 1964, for black topping of 20 miles of a W mile road. 
Government had, however, accorded an ad hoc sanction, in Decem- 
ber, 1063, for only a jeepable road; the fonnal sanction for the first 
24 xniies iSSued in January, 1865 was for a motorable road, but did 
not contemplate metalling at that stage. As question of black tap.. 
ping would have arisen only after the road had been metalled, bitu- 
men was obviously ordered kx, much in advance. 



1.86. The entire quantity of XM tonnes costing h. 1.213 lakhs, 
received in March, 196j (160 tonnes) and in December. 1965 (200 
tames), is lying unutiliscd ( D e c m b r ,  1Mti). Sonw ot the con. 
tainers are said to be leaking. 

1.87. (b) In his report for the prim3 July-December, 1965, th2 
Inspectac of Border Roads Works hr~s stated t h ~ t  ' i n  onc plrea, 
nearly 208 tonnes of bitumen (consting Rs. 0 71 iakh) were held on 
charge during quarter ending March, 1965 wllicil have bern lying 
unused for aver one year. Another 616 tonnes (costing Rs, 210 
lakhs) have been rmeivd during April, 1965. Out o f  ill's only 217 
tonntrs have been l ifted t o  work sites"; bnl;~nce o i  607 tmntrs were 
moved to work sites. only in September, 1965 t.o M ~ r c h ,  lgfiti after 
the  Inspector of Works suggested it .  138 tonncs arc vet to be con- 
sumed (Februarv. 11)67). 

1.88. Thc Committee enquired about ttw rcawns lor purchasing 
bitumen in excess/advance of requirements and without obtaining 
sanction. The Secretarv, Ministry of T)efencc. st n t rd  "Actually, 
there is no doubt that thc Chief Enplinrers scrnccrncrl acted tvtthout 
authority. We are looking into the disciplinarv aspect involved." 

1.89. In reply to a question, thc witness added thttt t h ~  whole 
thing had been utilised and only 100 tnnnes were left. 

1.90. Asked whether this happened bec:.it~w of tile officer can- 
cerned and because there was some loophole in the procedure, the 
Secretary, Ministry of Defence. stated "He says there wss wrndhing 
in  the rules which authonsed this advance planninp. hut on the 
face of it that argument does not hold good. ~f you take the dates 
on which the thing was used. nor had the works  reached at tbt  
stage a situation in which bitumen could have h e n  utilised within 
a reasonable time." 

1.91. The Committee deplore the way in which the proturement 
d a 1-0 quantity of bitumen in emeeu/dvanee of n q u i r ~ t s  
wu OUdk Thh had not only reswlted in the locking up of publk 
a m m y  but a l u  invdved tba risk d lou through lakngc and other 
bctan. Tb Comdttee wanid like to know what mtlon has baa 
t.lrrr agqbt tb officers coacenvll and tht qumtam of the 1.r 
= B U d d  if my. 



1.82. Chid Engincent of various projects are authoriw to hold 
stocks of the fdlowing stores in the base d q t s ,  up to ctrtrh 
maximum In i t a ,  for iawe to the Task Farces as ~ n d  when required: 

(i) consumable t r d s  and plmt, I ~ k r  .&ovtbis, pick-axes and er- 
plmiveb;; 

( i i )  cons'mction matcrxalrr ( c m c n t ,  stecl, brrilglng ctc.);  and 

( i i i )  rot ims,  p::rol, oil anti lubricmts 

Project C 

1.94. Minu balances art? indicative of defective maintenance of 
mounts; no purposeful use ran be made of w c h  i~ccounts. 

1.95. With regard to this para, the Secretary, Ministry of Defence, 
stated that if balances were minus, then "we would have s t w  
working long ago, but we arc taking care of it.  In cansultatilon 
with Audit we nrc trying to see whether we can convert the minus 
into plus more d y " .  

I.%. 1As tho minus balances in the atorem amaunts am W- 
af dofadive nuhrtenance of accopnts, the Cammitt- W 

that the Badsr R o d s  Orga&&b rill t* .tsps 
brhg them aceamts to a satbPtrclrg level to bb .bpdc 
nmradid me-- tn d t r t i o n  a#b AwrUt to a d d  wu?h dams 
k L r w r a s b h . c c o r m b I P I a  



I.#?. Tbt Committee are anhappy that the raising of nnlts: md 
tbc trtiliution of man-power by the Border fbPds Organhatian 
have not: beam undertaken in an cffectiva and coardinatcd maaasr 
usd h v e  lad to Jnfractuoas expenditure of lk 34 Ilakhs. 

It hw also cane to  notice thn4, while a Iargt- number o f  machines 
mvdvbg an outlay of Rs. 11 crows wetc p~rcirns.*d, many of t h m  
wart either not utilised at a11 dnce their purchnw or there warn 
Qlrya of one to three years in  their utilisatiun after receipt from 
worLdLops. 

The Committee would llke Covcn~mcnt to iaok into the various 
.spcds of the working of the Border Roads Orgtlniuation and to 
take switablc steps to pear its rnnchin~ry and put il on n thoto~ghly 
mnnd footing so that it can m& any evarrtuniity effectively and 
~ficicsntly. The Committee would like to bc it~formcd at the 
measures taken by Covirwncnt to britrg about the desired improw- 
m a t  in the Border Roads Organisation. 

M. R. MASANI, 
Chrr rrnrt.n, 

P ~ L  blic Account8 Committee. 



APPBNDUY I 
<Ref. Para 1.25 of Report) 

SPnrtionr for the road projects to bc executed thrwgh tk 
agency of the Stak PWDa are normally accorded at three stag= a~ 
detailed below: - 

Stage: I: Recce, survey and trace cut. 
Stage: 11: Formation rutting and protective works. 
Stage: Ill:  Surfacing in case of roads to be made fit for dl 

weather trafRc. 

Cases in which thc existing roads have to be impmved, sanctions 
for the various stages are combined depending on plans of consttuc- 
tfon. i 

2. Reconnaisance, survey and trace-cut are sanctioned on ad hoc 
basis. In the  light of the results of surwy,  alqg-m~ent is fixed by 
the State PWD after consulting civil and where necessary, military 
authorities. The preparation of estimates is then taken in hand on 
the basis of longitudinal and cross-sections as assessed on the trace- 
cut. 

3. The approximate estimates duly checked at i v i i r l t j l t s  stages by 
PWD OfRcem are submitted by Chief Engineer, PWD to DGBR. The 
llestimtes are accompanied by the following details: 

(a) Report: A report indicating the cope of the work covered 
by the estimate and containing a detalled :wroun: of the 
existing road features, all available information about the 
existing err any propostd alignment nvailnvllitv of materials 
and labour etc. 

(b) L&X Sections: These are taken at suitable intervals on the 
selected alignment in support of t h e  assessment of the 
quantum of earth work involved in formation cutting and 
an assessment of soil classification i.e. assessed percentage 
of hard rock, soft rock ordinary soil involved in the earth 
work. 

(c) Mile-wise details of quantities of parmdnent works ir, the 
case of permanent or protective works e.g. retaining and 
breast walls, culverts and parapet walls etc. 

4d) The thickness of pavement (soiling, metalling and black- 
topping) in surfacing estimates. 



4. The estimates of the State PVCrDs arc scrutinised by the DGBR, 
prior to subinisaim to Gavarnrnmt in respect of the following:-- 

(1) The suitability of the gradients and the slopes of X Sec- 
tions proposed for the a e s a e d  sail classification. 

(ii) Reasonablmess of thc quan;ities of earth work and other 
items included in the approximate estimate. 

(iii) The technical necessity and specifications for the various 
items of works proposed. 

5. The estimates duly checked by DGBR are dealt withi by 
DGBR Secretariat in cotlsuitatinn ~ 7 1 t h  Finance Ministry and ad- 
ministrative approval and expenditure sanction to the t%timatea 
(Subject to annual allotment of funds) are accorded to State Govern- 
ment. 

6. After adrninistrati\?c approval and expenditure sanction has 
been accorded by the Central Government and funds have been 
allotted the execution of the border roads projects entrusted to the 
State PWDs IS carried ou: with111 the scope of the administrative 
approval in accordance wi tk their departmental Rules and 
procedures applicable to the projcets of State PWDs. Any anticipated 
excess over 20 per cent will be rqmrted to the Board for orders. 
The Governmental control is exercised by ths respective State 
Government. Technical control during excsoutlon is also the respon- 
sibility of Chief Engineer, State PWD except that the designs of 
ail bridges having a water way over 100' will be submitted to 
the DGBR for approval. However, progress reports of the 
physical work done in respect of each project as administratively 
approved are required to be forwarded by the PWDs to the DGBR 
monthly. A monthly expenditure return i s  also required to be 
furnished by the PWDs to the DGBR indicating the expenditure 
incurred on each project against the administrative approval. The 
reports are consolidated and the progress indicated periodically by 
DGBR to BRDB Secretariat. The performance of PwDs (State 
and Central) are included in the progress reports submitted at  each 
meeting of Border Roads Development Board. On completion of 
the projects, completion reports are required to be submitted to 
DGBR 

As the responsibility for technical control during execution of 
the project in case of PDW rests with the respective Chief Engineers 
no regular inspections are camed out by CMicers of DGBR. How- 
ever, if any doubt or dilfficulty comes to notice a joint inspection is 
carried out by the representatives of DGBR and Chid Engineer of 
the State PWD concerned. 



APPENDIX I1 

- 13 Tfatlspon ahd The Committee are surprised to find that these two rmdj, the 
Shipping construction of which was taken up on a priority basis in May, I-, 

were given second priority in December, 1961, and a decision to 
abandon their constrvction was taken in March, 1983. It 
that the General Staff did not examine the necessity of these taro 
roads in all its aspects before requdng the Border Roads Oqanisa- 
tion to take up their construction. They did not also subsequclntty 
assess the requirements with reference to a change in the operatioad 
needs, if any, and inform the Border Roads Organfsation in time not 
to incur any futher expenditure on these roads. This has reaulahd 
in an expenditure of Rs. 19.63 lakhs without serving any operational 
or economic purpose. 

do. The Committee suggest that the Jammu & Kashmir Government 
may again be approached to take over the two roads befm thetr 
condition deteriorates due to non-use. 





---- -- ---PA-- 

more regrettable that an expenditure of Rs. 8 lakhs (out of these 
Rs. 34 lakhs) was incurred on 15 h t s  which were disbanded at the 
base itself. According to the Ministry's own note, "with better plan- 
ning and control on the part of the Directorate, the retention bf these 
personnel could have been considerably avoided." 

Transport and The Committee are sorry to note that due to a lapse on the part 
ShTing of the office of the Director of Personnel (D.G.B.R) in not ~erutinb. 

ing properly the monthly statements furnished by the General hsente 
Engineer Force Centres, proper administrative control was not kept 
on the raising, despatch and retention of units. They trust that in 
future administrative control in the office of the Director ~f Pc- I) 
nel will 'be tightened so that delay in the raising and despatch ~f unfb 
is strictly avoided, 

do. Another disquieting aspect of this case is that the delay in raisin# 
and despatch of units to project sites came to the notice of the b 
partment only when it was point& out by Audit in Audit Rep& 
(Civil) 1966, The Commit* feel that this should have came to th& 
notice of officers of the Department themselves before i t  was pointed 
out by Audit if they had kept proper administrative control, 'X'?M 
Committee also hope that with the measurers adopted by the &der 
Roads Organisation, the requirements of the units will be 
realistically and there will not be any delay in the raldng or b 
patching of units to the work site in future. 



do. The Committee are constrained to observe that as many as at80 
machines valued a t  Rs. 70 lakhs had not been u t i l h d  ever since W 
purchase/receipt from workshops after overhaul and that two-thitdr 
of 1,037 earth maving and construction machines valued at h. 4s 
crores were utllised for less than the optimum hours flxed far t h m  
These statistics are symptomatic of the manner in which mchincli 
are acquired by Government departments without critically marnin- 
ing whether it is essential to purchase them and whether these will 
be put to optimum use. The Committee note that Gavemnesrl 
haw taken some action now to constitute a high-powered C d t  
tee consisting of the Secretary, Ministry of Defence, the Chid af 
the Army Staff end the Director General of Borde~ Roads to go lab 
the matter They hope that this high-powered Committee will & 
tically review the existing inventory of machinery available atth 
the Border Roads Organisation and lay down guide-lines to ensure 
optimum utilisation of the existing machinery and to avoid pur- 
chases of excess machinery in future. 

do. 

do* 

The Committee feel that Government should arrange for a 
thorough expert investigation of the problems of inventory conQirai 
and materials management in the Defence Services with a vies 
to effect economy. 

The Committee r e v t  to note that the 12 slat maveyon plrchwd 
by the Border Roads Organisation were lying idle since their reeel@ 
and that it was now proposed to convert them into k l t  conqora  
Ihe Committee desire that this costly equipment should be srdtabr). 



utilired and, if necessary, the Indian Air Liaes Corparstim may be 
euntacted again for the trttnsfer of this equipment. 

Transport and The Committee are unhappy to note that 33.5 per cent of belt con- 
S h P P h  veyors are in class 'C' condition They are also surprised to not. 

tht a good number of them have tRen inoperative sinn long. TBrt 
Committee need hardly emphasise that the upkeep of mecMney 
should be the first concern of any field organisation. They dPattrc 
that, consistent with requirements, aU &orb should be made to re- 
pair the belt conveyors without any further deloy. 

do. The Committee deplore the way in which the procurement olt - g 
large quantity of bitumen in excess/advanee of requirements wrr 
made. This had not only resulted in the lcxking up of public m o r n  
but also involved the risk of loss t h m g b  leakage and other facturn 
The Committge would like to know what disciplinary action h been 
taken gainst the officers concerned and the quantum of tbe ~UBD 
suffered if any. 

( in As the minus blames in the stores accounts are indicatim of 
defective maintenance of accounts, the Committee trust that the 
Border Roads Organisation wiU take necessary step to bring tbdsc 
accounts to a satisfactory level and to take adequate renredirf 
measures in consultation with Audit to avoid such minus b f a m  
in 'he accounts in future. 



do The Committee are unhappy that the raising of unib and the a- 
lisetion of man-power by the Border Roads Organimti~~~ have not 
been undertaken in an effective and coordinated manner and have fed 
to infructuous expenditure of Rs. 34 lakhs. 

It has also come to notice that, while a large number of machines, 
involving an outlav of Rs. 11 mres were puchased, 
many of them were either not utilised at all dnce their purchole 
there were delays of one to three yeam in their utilisation after 
receipt from workshops, 

The Committee would like Government to look into the various 
aspects of the working of the Border Roads Organbation and tct 
take suitable steps to gear its machinery and put it on a thoPoughly 
sound footing ss thatit tan meet any eventuality 
effectively and efficiently. The Committee would like to be info- 
of the measruPs taken by Covemment to bring a b u t  the d & d  
improvement in the Border b d s  Organisation." 



St, 
Nu. 






